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persons. You have read the names of 
other perwttis.' What about these per­
sons? Please let me -rkpow. I have 
written to you a letter, and I have the 
right to tfet a reply from you.

• SHRI K BRAHMANANDA RUDDY 
I jhall look into it.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted

1607 hrs.

PRESIDENT'S PENSION (AMEND­
MENT) BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): I beg to
move. •

“That the Bill further to amend 
the President’s Pension Act, 19ol, be 
taken into consideration.’*

This is a very simple Bill The exist­
ing provisions of the President’s Pen­
sion Act. 1951, inter alia, provide for 
medical attendance and treatment, free 
of charge, to a retired President. But 
such facilities are not available to the 
spouse of a retired President or the 
spouse of a President who dies while 
holding office as such. Keeping in view 
the dignity of the high office of the 
President, it is proposed to extend the 
said facilities to the spouse of a Presi­
dent in both cases

This* is a very simple Bill and I ccm- 
mend it for {he acceptance of the 
House.
16.08 hn.

iSfnti P. TfttKTHASAHAffiy in the Chair] 
MR. CHAIRMAN Motion moved:

"That the Bill further to amend 
the President’s Pension Act, lb51, be 
taken, into, consideration.”

Sardar Swam Singh Sokhi.
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THE DEPUTY MINISTER IN THE

m in istr y  of h om e  a f fa ir s  cshrt
F H MOHSIN) I am thankful to both 
1he puJ ucipants who have spoken on 
tb’s Bill

\s I h ive already said, it is a very 
sin pie Bill extending the facilities of 
medical assistance to the wives of the 
ex-Presidents or reared Presidents. 
This was not there in the original Bill. 
Only ex-Prcsidents were entitled to free 
medical assistance along with a pension 
of Rs 15,000 per annum and also Rs. 
12,000, per annum for maintenance of 
secretarial staff Later on, it was found 
that iheir wives also should be given 
medical assistance m confromity with 
the practices elsewhere That is why 
this Bill has been brought forward

Oi course some other suggestions 
alb., have been made ihat even the 
pension should be raised, that the 
pension of Rs 15,000 was fixed long 
time ago and it needs a revision. Of 
course, there is considerable point 111 
what the hon Member says Even in 
respect of salaries °f Ministers, they 
were fixed quite long time ago, but I 
am not advocating that In this Bill 
the only intention j<? to extend the 
fiee medical assistance to the wives 
or widows of the formtr Presidents 
ar ' i he «nouses of future incum­
bents

Shu Rr'mavatar Shastn has made— 
of course not quite relevant— a print 
m *his connection. lht>* the pension of 
other Government servants should also 
bp raised

SHRI RAMAVATAR SHA9TBI: 
Including Freedom Fighters,

SHRI F. H. MOHSIN- But that i« ft 
different scheme altogether.
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tShri F. H. Mohsin]
This cannot be tagged on to  the 

Freedom Fighter’s pension which has 
already been fixed. That is not 
relevant to the Bill before us. I can 
discuss it with him later.

I once again thank the hon. Members 
for their lull support and I move that 
the Bill be taken into consideration.

MR. CHAIRMAN: Now, the Question 
fcr

“That the Bill further to amend 
the President's Pension Act, 1951. be 
taken into consideration."

The motion was adopted.

MR. CHAIRMAN; There are no 
amendments to clauses 2 to 4 I am 
putting them to the vote of the House

MR. CHAIRMAN; The question «■
“That Clauses 2 to 4 stand part 

the Bill.**
The motion tea'- adopted 

Clauses 2 to 4 were addjtf to the Bill.

Clause 1 was added to the Bill.

The Enacting Formula and the Title 
were added to the Bill.

SHRI F. H. MOHSIN: I beg to 
move:

“That the Bill be passed."

MR CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

16.21 hrs.
REPRESENTATION OF THE PEOPLE 

(AMENDMENT) BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (DR. V. A.

SEYID MUHAMMAp); I beg to move:

“That the BUI further to amend
the Representation of the People
Act, 1990 be taken into considera­
tion”.

Article 62 of the Constitution pro­
vides that upon the completion of each 
census, the allocation of seats in the 
House of the People to the States and 
the division of each State into terri­
torial constituencies shall be readjust­
ed by such authority and in such
manner as Parliament may by law
determine. It further provides that 
such readjustment shall not affect 
representation in the House of the
People until the dissolution of the 
then existing House. There is a similar 
provision in article 170(3) of the Consti­
tution in respect oi the legislative 
Assemblies of the States. In accor­
dance with these provisions of the
Constitution Parliament enacted the 
Delimitation Act. 1972 providing for the 
setting up of a Delimitation Commis­
sion The Delimitation Commission 
appointed under the Delimitation Act, 
1972 has completed the work of final 
determination of the number anil the 
extent of Parliamentary and A&sembly 
constituencies in respect ol all States 
and Union territories, except the Union 
territory of Arunachal Pradesh Under 
the provisions of the Government of 
Union Territories (Amendment) Act,
1975 the Election Commission has been 
entrusted with the task of determining 
the extent of the two Parliamentary 
constituencies ar»d 30 Assembly consti­
tuencies in the Union territory of 
Arunachal Pradesh and the linal orders 
of delimitation in this regard have fclso 
been issue!.

The purpose of the amendments con- 
talned in the present Bill is to empower 
the Election Commission to consolidate 
all orders of delimitation into a single 
Order and to maintain the said Order 
up-to-date by correcting printing mis­
takes, etc. The First and the Second 
Schedules to flu Representation of the 
People Act, 1950 are also being amend.


